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IN THE MATTER OF:
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Vs
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mailto:reddymadhuri09@gmail.com

Action taken report submitted on NGT 0.A.No.137/2023 filed by Sri Muddineni
Rama Krishna with regard to Illegal Soil/Sand Mining in fertile agriculture lands,
Government land, water bodies and roads ete at Chengalacheruvu of
Narikedalapalem Village, Sy.No.24/4 in Chakirevu and Sy.No.73/2 in Bapanakunta
of Akumarru and surrounding villages of Guduru Mandal, Krishna District.

ok %

It is submitted that the District Mines and Geology Officer, Machilipatnam,
Krishna District vide letter No.398/NGT/OA No.137 of 2023(SZ)/2023, dt.08.11.2023
reported that, he himself along with Technical Staff of their office and Village Revenue
Officer, Akumarru Village have inspected the areas in Akumarru Village and
Narikedlapalem Villages of Guduru Mandal, Krishna District on 07.11.2023 in
connection with the 0.A.No.137/2023 (SZ) filed by Sri Muddineni Rama Krishna before
the Hon'ble National Green Tribunal (NGT), Southern Bench, Chennai with regard to
illegal Soil/sand Mining has been going on in fertile agriculture lands, Government land,
water bodies and roads etc at Chengala cheruvu of Narikedalapalem Village, Sy.No.24/4
in Chakirevu and Sy.No.73/2 in Bapanakunta of Akumarru and surrounding villages of

Guduru Mandal, Krishna District.

In this connection it is reported that during course of inspection no Soil/Sand
quarrying, Machinery, Vehicles observed in the above said alleged areas. As per the
physical observation no recent or fresh workings are noticed due to the areas were
covered with water. On enquiry with Village Revenue Officer, Akumarru Village,
Guduru Mandal regarding the alleged areas in Sy.No.24/4 in Chakirevu and Sy.No.73/2
in Bapanakunta of Akumarru, he informed that over an extent of Acsl.42Cents in
Sy.No.24/4 of Chakirevu Tank and over an extent of Acs 0.52 Cents in Sy.No.73/2 of
Bapanakunta Tank of Akumarru Village are classified as Government Lands i.c,
“Panchayat Tanks”. Further the Village Revenue Officer, Akumarru shown the
Panchayath Resolution copy dated 29.03.2023 of Panchayath Secretary, Akumarru in
which the resolution passed for strengthening of the embankment/bunds of the above said
two Panchayath Tanks and also shown the Panchayath Resolution copy dated 25.03.2023
in which the resolution passed for allotment of Chakirevu Tank over an extent of
Acs1.42Cents in Sy.No.24/4 of Akumarru Village, Guduru Mandal, Krishna District for
supply of water to the to all households in the village under Jal Jeevan Mission
Programme. Further, the VRO informed that no illicit excavations are going on in those
tanks since one year. The copies of the Panchyat Resolutions are enclosed for kind

perusal.



Further on enquiry with the Village Revenue Officer, Narikedlapalem of Guduru
Mandal, he informed that the Chengala Cheruvu of Narikedalapalem Village in

Panchayath Tank over an extent of Acs 7.12 Cents in Sy.No.43/1 of Chengala Cheruvu of
Narikedalapalem Village.

It is submitted that the above said three alleged areas are classified as Government
Lands-Panchayath Tanks. In this regard as per Andhra Pradesh Gram Panchayats
(Protection of property) Rules, 2011 “All public water works, All public water courses,
Springs, Reservoirs, Tanks, cisterns, Fountains, Wells, Stand Pipes and other water works
(as per section 80 of Andhra Pradesh Panchayat Raj Act) Minor Irrigation Tanks, Tank
bunds and all water bodies and vested porambokes (Grazing Lands threshing floors,

Burning and Burial grounds, cattle stands, cart stands topes are vested with Gram

Panchayats™

As such there is no illegal activity in the above said areas.

Hence, it is prayed that this Hon’ble Tribunal may be pleased to consider the
above report and pass such further or other orders as this Hon’ble Tribunal may deem fit

and proper in the facts and circumstances of the case and thus render justice.

Jo -

Encl: As above Director of Mines and Geology
Ibrahimpatnam
Andhra Pradesh



GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

From: To

I 'Konda Reddy. The Director of Mines and Geology.
District Mines & Geology Oticer (FAC).  Tbrahimpatnam.
Krishna District. Machilipatnam.

Letter No.396/NGT QA No.137 of 2023(87./2023 Dt.08.1 1.2023.

Sub' NGT Case- NGT 0.4 No.137:2023 filed by Sri Muddineni Rama Krishna with
regard to Illegal Soil'Sand Mining in fertile agriculture lands. Government
land. water bodies and roads cte at Chengalacheruvu of Narikedalapalem
Village. Sy.No.244 in Chakirevu and Sy.No.73/2 in Bapanakunta of
Akumarru and surrounding villages of Guduru Mandal. Krishna District -
Action Taken Report submitted - Regarding

(4 (v‘y‘ Ret: 16819 NGT/VIG/Krishna/2023, dt.02.11.2023 of the Director of Mines and
ar Geology. Ibrahimpatnam.
\\\\
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[ invite hind attention to the subject and refercnee eited and submit that the Director
of Mines and Geology. Ibrahimpatnam has iniormed that the Government vide Memo
. NOINCOE-NMGODNMGE 27202 1M=L D26.10.2023 while enclosing OA No. 1372023
(S7) in OA No.19° 2023 (PB) betore the Hon'ble National Green Tribunal (NGT). Southemn
Bench. Chennai with regard 1w illegal Soil'sand Mining has been gaing on in fertile
agriculture lands. Government land. water bodies and roads ete at Chengalacherinu of
Nirikedalapalem Village. Sy.No.244 in Chakirevu and Sy.No.73/2 in Bapnakunta of
Akumarru and surrounding villages of Gudure Mandal. Krishna District filed by Sri
Muddineni Rama Krishna and directed this office to submit detailed action taken report in the
matter.

fn view of the above. I am here with submitting the action taken report on above said
case for favor of information and for waking necessary action in the matter.

Yours taithiully

Encl: As above. 1
Y
T . . v .
Jistrict Mines and Geology Officer (FAC),
Krishna District. Machilipatnam.
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Action taken report submitted on NGT O.A.N0.137/2023 filed by Sri Muddineni
Rama_ Krishna with regard to Hlegal Soil/Sand Minine in fertile agriculture
lands. Government land, water bodies and roads ete at Chengalacheruvu of
Narikedalapalem  Villase, Sv.No.24/4 in Chakirevu _and _ Sv.No.73/2_in
Bapanakunta of Akumarru_and surrounding villages of Guduru_Mandal,

Krishna District.

Ref: 1. 16819 NGT/VIG/Krishna 2023, d1.02.11.2023 of the Director of
Mines and Geology. Ibrahimpatnam.
2. This office Technical staff inspection report dated 07.11.2023.

* &k

IUis submitted that through the reference 17 cited. the Director of Mines and
Geology. Tbrahimpatam has informed that the Government vide Memo No.INCOL-
MGODMGE 277202 1-M-II1. Dt.26.10.2023 while cnclosing OA No.137/2023 (87) in
OA No.19/2023 (PB) before the Hon'ble National Green Tribunal (NGT). Southern
Bench. Chennai with regard to illegal Soil’sand Mining has been going on in fertile
agriculture lands. Government land. water bodics and roads etc at Chengalacheruvu of
Nirikedalapalem Village. Sy.No.24/4 in Chakirevu and Sy.N0.73/2 in Bapnakunta of
Akumarru and surrounding villages of Guduru Mandal. Krishna District filed by St
Muddineni Rama Krishna and directed this office to submit detailed action taken

report in the matter.

In this connection it is submitted that in the reference 2™ cited, the District
Mines and Geology Officer. Machilipatnam along with Technical Staff of this office
and Village Revenue Officer. Akumarru Village have inspected the arcas in Akumarru
Village and Narikedlapalem Villages of Guduru Mandal. Krishna District on
07.11.2023 in connection with the O.A.N0.137/2023 (SZ) filed by Sri Muddineni
Rama Krishna before the Hon'ble National Green Tribunal (NGT). Southern Bench,
Chennai with regard to illegal Soil/sand Mining has been going on in fertile
agriculture lands. Government land. water bodies and roads ete at Chengala cheruvu
of Narikedalapalem Village, Sy.No.24/4 in Chakirevu and Sv.No.73/2 in Bapanakunta
of Akumarru and surrounding villages of Guduru Mandal, Krishna District.

In this connection it is submitted that during course of inspection no Soil sand
quarrying. Machinery. Vehicles observed in the above said alleged arcas. As per the
physical observation no recent or fresh workings are noticed due to the areas were
covered with water. On enquiry with Village Revenue Officer. Akumarru Village,
Guduru Mandal regarding the alleged arcas in Sy.No.24/4 in Chakirevu and
Sy.No.73/2 in Bapanakunta of Akumarru. he informed that over an extent of



AeslA2Cents in Sy No.244 of Chakirevu Fank and over an extent of Acs 0.52 Cents
m SyNo.732 of Bapanakunta Tank  of  Akumarru Village are classified as
Government [ ands i, “Panchayat Tanks™. Further the Village Revenue Officer,
ANumartu shown the Panchayath Resolution copy dated 29.03.2023 of Panchayath
Seeretary. Akumarry in which the resolution passed for strengthening of the
cmbankment bunds of the above said two Panchavath Tanks and also shown the
Panchayath Resolution copy dated 25.03.2023 in which the resolution passed for
allotment of Chakirevu Tank over an extent of Aesl.42Cents in Sy.No.24/4 of
\Rumarru Village, Guduru Mandal., Krishna District for supply of water to the to all
houscholds in the village under Jal Jeevan Mission Programme.  Further the VRO
mtormed that no illicit excavations are going on in those tanks since one vear. The
copies of the Panchyat Resolutions are here with enclosed for kind perusal.

Purther on enquin with the Village Revenue Officer, Narikedlapalem of
Guduru Mandal, he informed that the Chengala Cheruvu of Narikedalapalem Village
w Panchayath Tank over an extent of Acs 7.12 Cents in Sy.No.43/1 of Chengala
Cheruvu of Narikedalapalem Village.

It is submitted that the above said three alleged areas are classified as
Government Lands-Panchayath Tanks. In this regard as per Andhra Pradesh Gram
Panchayats (Protection of property) Rules. 2011 “All public water works. All public
water courses. Springs. Reservoirs. Tanks. cisterns, Fountains, Wells. Stand Pipes and
other water works (as per section 80 of Andhra Pradesh Panchayat Raj Act) Minor
Irrigation Tanks. Tank bunds and all water bodies and vested porambokes (Grazing
Lands threshing floors. Burning and Burial grounds. cattle stands, cart stands topes are
vosted with Gram Panchayats™

This is submitted for favor of information and neeessary action in the matter.

Encl: As above. ‘
District Mines and Geology/ Dtficer (FAC).
Krishna District. Machilipatnam.




Photographs taken during the course of inspection of the alleged areas at Akumarru and
Narikedlapalem Village, Guduru Mandal, Krishna District,
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CERTIFICATE

This is to inform that there are (2) two water bodies (Tanks). One
namely Chakirevu in Sy.No. 24/4 in Akkumarru village and other

Bapanagunta in Sy.No.73/2 of Akkumarru village of Guduru mandal,

Krishna Dist.

In this connection, it is also to inform that no illicit excavations are

going on in these tanks since one year.
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CERTIFICATE

hat there are (2) two water bodies (Tanks). One

arru village and other

This is to inform t

namely Chakirevu in Sy.No. 24/4 in Akkum

2 of Akkumarru village of Guduru mandal,

Bapanagunta in Sy.No.73/

Krishna Dist.

In this connection, it is also to inform that no illicit pexcavations are

going on in these tanks since one year.
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